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LOK SABHA DEBATES 

LOKSABHA 

Thurad8y, December Z. 20041Agrahayana 11, 1926 (Saka) 

The Lok Sabha met at EIeWin of the CIocIc 

[MR. SPEAKER In the Chait'j 

[Translation) 

SHRI RAMJI LAL SUMAN (Firozabad) : Mr. Speaker 
sir, I have an humble suggestion .... (lnterruptions) 

, [English] 

MR. SPEAKER : May I Make a request to all the hon. 
Members? If you want to draw my aUention, then kindly 
raise your hand. Please do not go on interrupting with the 
help of your vocal representations. It only disturbs the 
House, and does not help your cause al80. I do not call 
those Members who interrupt the House. 

(Interruptions) 

MR. SPEAKER: What do you want? It is the Question 
Hour. 

[Translation) 

SHRI RAMJI LAL SUMAN : Mr. Speaker Sir, my 
submission is that question No 21 and 28 are similar .... 
(Interruptions) 

[English) 

MR. SPEAKER : Let me see. 

ORAL ANSWERS TO QUESTIONS 

11.01 hra. 

+ 

Hike In Price. of Petrol, Dle .. l, 
Cooking Ga. and Kero .. ne 

*21. SHRI GURUDAS DASGUPTA : 
SHRI TEK LAL MAHTO : 

Will the Minister of PETROLEUM AND NATURAL GAS 
be pleased to state : 

(a) whether the prices of Petrol, Diesel and Cooking 
Gas have been raised w.e.f. November 4, 2004 midnight; 

(b) if so, the details of the price Increase effected 
for Petrol, Diesel, CookIng Gas and Kerosene during the 
last three years; 

(c) whether it has also been decided to Increase the 
price of LPG at the rate of As. 5 per cylinder every month 
till the entire subsidy is wiped out; 

(d) If so, the extent of subsidy on different petroleum 
products; 

(e) whether the Govemment will take suitable relief 
measures to help the people by roiling back the increased 
prices; and 

(f) if so, the action being taken by the Government 
in this regard with special reference to recommendations 
made by the Group of Ministers in respect of hike in prices 
of petroleum products? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR) : (a) to (9 A statement is laid on the 
Table of the House. 

Statement 

(a) Yes, Sir. 

(b) The details of revisions in the retail selling priceS 
(RSPs) of petrol, diesel, domestic LPG and PDS kerosene 
from 1 st April 2002 onwards are given In the enclosed 
Annexure. 

(c) It was earlier decided that the RSP of domestic 
LPG cylinder would be increased by Rs.51- per month till 
the end of 2004-05. However, later, It was decided that this 
monthly Increased would not be effected. 

(d) and (e) Considering India's high dependence on 
011 imports, the increase in international prices does 
impact on the domestic consumer prices of petroleum 
products. However, steps have been taken to contain 
the impact of such increases in the domestic consumer 
prices of four major products, viz., PDS kerosene, 
domestic LPG, diesel and petrol. The Government reduced 
excise duties on petrol, diesel and domestic LPG by 4%, 
3% and 8%, respectively effective 16.6.2004. Later, 
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effective 19.8.2004. the ~xcise duties on petrol. diesel and 
PDS kerosene were reduced by 3%. 3% and 4% 
respectively. Also. effective 19.8.2004. customs duties on 
petrol. diesel. PDS kerosene and domestic LPG were 

reduced by 5% each. 

PDS Kerosene and domestic LPG are subsidized 
products. In addition to the Government subsidy. oil PSUs 

have been sharing the burden by not passing the full 

increase in international prices on to the domestic 
consumer prices of these products. Despite the steep 

Increase in international prices. the selling price of PDS 
kerosene has not been increased Since 1.4.2002 and 
the ASP of domestic LPG was increased by only 
Rs.20/- cylinder each. effective 16.6.2004 and 5.11.2004 
respectively. During the first half of 2004-05, the estimated 
provisional under-recovery/subsidy on these products was 
as follows: 

Product Government Oil PSUs' Total 
Subsidy under- Subsidy/ 

recoveries under-
recoveries 

PDS Kerosene 0.82 7.05 7.87 
(Rs.llitre) 

Domestic LPG 22.58 113.03 135.61 
(RS./Cylinder) 

In addition. oil PSUs have had under-recoveries \ 
during 2004-05 for non-revision in the domestic consumer 
prices of petrol and diesel in line with the international 
prices. 

(f) No Group of Ministers has been constituted by 
this Govemment to consider Issues relating to the rise in 
prices of petroleum products. 

Annexure 

01.04.02 

04.06.02 

16.06.02 

16.08.02 

01.09.02 

16.09.02 

01.10.02 

17.10.02 

01.11.02 

Revision in the retail seiling prtces of Petrol. Diesel. Domestic LPG and 
PDS Kerosene at Delhi from 1.4.2002. onwards 

Petrol 
(As.llitre) 

2 

26.54 

28.94 

29.18 

29.00 

29.20 

29.66 

29.91 

30.24 

30.26 

Diesel 
(Rs.llitre) 

3 

16.59 

17.99 

18.23 

18.05 

18.34 

18.68 

18.91 

19.23 

19.25 

Domestic LPG 
(Rs.lCylinder) 

4 

240.45 

241.20 

PDS Kerosene 
(Rs.lLitre) 

5 

8.98 
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2 3 4 5 

16.11.02 29.57 18.57 

01.12.02 28.91 18.06 

03.01.03 29.93 19.07 

16.01.03 30.33 19.47 

01.02.03 30.71 19.84 

01.03.03 32.10 21.2.1 

16.03.03 33.49 22.12 

16.04.03 32.49 21.12 

27.04.03 31.49 20.12 

01.05.03 31.50 20.13 

16.05.03 30.40 19.18 

01.06.03 30.30 19.08 

26.06.03 9.01" 

01.09.03 32.40 20.33 

01.10.03 241.60·· 

16.10.03 31.70 19.73 

16.12.03 32.70 20.73 

01.01.04 33.70 21.73 

01.03.04 33.71 21.74 

16.06.04 35.71 22.74 261.60 

01.08.04 36.81 24.16 

05.11.04 39.00 26.28 281.60 

16.11.04 37.84 

Not •• : 

·Due to variation in state levies 

··Due to Increase in distributors' commission. 
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[Translation] 

Production Colt of Petrol, KeroNne, 
OI •• el and LPG 

·28. SHAI RAMJI LAL SUMAN : Will the Minister 

of PETROLEUM AND NATUAAL GAS be pleased to 

state: 

(a) whether the basic production cost of petrol, 

diesel. kerosene and LPG In the country is less than that 

of the cost of the Imported one; 

(b) if so, the assessment of the Govemment In this 

Product 

Petrol 

Diesel 

Kerosene 

LPG 

Annexure 

to Questions 

Average refinery 

gate price 

(As.lMn 

As. 21.293 

As. 18.353 

Rs. 17.913 

Rs. 17,472 

8 

regard; Average Production Cost per ton for all refined products 

(c) the basic production cost of the above men-

tioned product during 2004-05 from April to September; 

and 

(d) the difference of costs and average cost of these 

products in the intemational market during the above 

mentioned period? 

(English] 

THE MINISTER OF PETROLEUM AND NATURAl 

GAS AND MINISTER OF PANCHAYATI AAJ <SHAI MAN I 

SHANKAA AIYAA) .: <a> to (d) A statement is laid on the 

Table of the House. 

Statement 

(a) to (d) 011 refining Is a continuous process and the 

cost of refining of Individual petroleum products is not 

wor1<ed out separately because all products are produced 

together. The details of aVerage production cost of select 

public sector refineries during April - September 2004 is 

given in the enclosed Annexure. 

At present, the Oil Mar1<eting Companies pay to the 

domestic refineries the import parity prices of petrol, dieael, 

kerosene and LPG. The average refinery gate price of 

these products during April - September 2004 on import 

parity basis was as follows: 

taken together of select PSU refineries during 

April-September 2004 (cost includes cost 

of crude, refining cost Including 

depreciation but no retum 

on capital employed 

Aeflnery (Rs.IMT) 

JOel· 

-Guwahati 16722 

-Barauni 16887 

-Haldia 15590 

-Mathura 14198 

-Panipat 15022 

CPCL 15625 

BPCL 15664 

KRL 16540 

HPCl-

-Mumbai 15484 

-Visakh 15617 
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SHRI GURUDAS DASGUPTA : Mr. Speaker, Sir, we are 

sick and tired of the ... (lnterruptions) 

SHRI MANI SHANKAR AIYAR : I am sorry, Sir. I have 

to say before Mr. Gurudas Dasgupta puts his supplementary 
that "(a) to (f) : A statement is laid on the Table of the 
House." 

MR. SPEAKER : Mr. Dasgupta, you are in a hurry to 

put your questions, and you did not allow the hon. Minister 

to mention it. 

SHRI GURUDAS DASGUPTA : Sir, we are sick and 

tired of the ritualistic statements. Even· the most vocal 

Minister like Shri Mani Shankar Aiyar is facing difficulties 
before the House. 

It is well known that the decision for increase of prices 
of petrol, etc. has caused widespread resentment and 

protests, including among those parties who are supporting 

this Govemment. Will the Government consider a rollback 
or not? Is the Government responsive to this Issue? It is 
for the Government to decide as it is a political question, 
and I do not want to go into it. I am sure that the hon. 
Minister is aware that the Indian consumers are paying 
140 per cent tax on petroleum products, and 60 per cent 
on diesel. This is one aspect. 

The other aspect i8 that we are importing quantity of 
10 million petroleum products, and a quantity of 117.6 

million is being produced within the country itself. Out of 
that, we are exporting 13 per cent. May I ask my hon. friend 
Shri Aiyar to kindly respond to my question in view of this 
fact? Will the Government consider full or partial rollback 
of the tax rate, and make good the loes of revenue suffered 
as a result of enlarging the direct tax-base of the countly? 
I am asking this because India is one of the least taxed 
countries. 

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, I am, 
unfortunately, not the Minister of Finance. So. I cannot tell 
you how we can restructure the fiscal system in this country. 
But I am a bit surprised at hon. Member Shri Gurudas 

Dasgupta of the CPI asking this particular supplementary. 
I am saying this because it was during the Govemment 
of a party· Of ·Which he .... Member, which in its dying 

days, that Is, on the 21st November 1997 - when it had 

hardly any life Jeft In It - brought out a Notification. It set 

out how prices were going to be dismantled under the 
APM . ... (Interruptlons) 

PROF. VIJAY KUMAR MALHOTRA: Sir, what has the 

CPI, and the previous Government got to do with this 

Question? The hon. Minister should reply to the specific 

question asked by the hon. Member. 

MR. SPEAKER : He can look after himself. 

.' •• '(lnterruptlon8) 

MR. SPEAKER : The hon. Minister has just mentioned 

about the supporting parties. Please do not interrupt him. 

• • _ • • (Interruptions) 

SHRI GURUDAS DASGUPTA : Sir, he is misusing his 

position. 

MR. SPEAKER : Please you yourself have referred to 
it. 

SHRI MANI SHANKAR AIYAR : If the intentions 
expressed by the CPI on the 21st November 1997 had 

been fulfilled, then the price of LPG in Delhi would have 
been Rs .• 92, instead of Rs.281.60, as It is today. The price 

of keroeene would have been Ra.20.06, Instead of Rs.9.01, 
as it is today. 

Sir, I have inherited a system of partial dismantlement 

of the APM, and we have attempted fo try and introduce 
some element of humanity into • system that has been 

designed nof to deal with high volatility in· intemational 
prices. We have based ourselves on the principle of 

equitable distribution of burden between the consumers, 
the OMCs, and the Government, all in the interest of the 
citizens. 

We are suffering huge under-recoveries on account 
of the fact that we are preventing our 011 marketing 
companies from realising market prices and in consequence 

of this, huge under-recoveries. The resources available 
for investment in the 011 sector and the rest of the economy 
are declining. Shri Gurudaa Dugupta and his friends 
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should not forget that the petroleum sector contributes to 

the exchequers of the State and the Central Governments 
over a hundred thousand crore rupees a year. which is 

more or less equivalent to the Central Plan ouNay. 

Therefore, I have to look at all these issues in the totality 

of the perspective of this country and not in this narrow 

manner. 

PROF. VIJAY KUMAR MALHOTRA: It is not a matter 

concerning Shri Gurudas Oasgupta and the hon. Minister. 
It is a matter concerning the whole country. The Minister 

is referring, again and again, to Shri Gurudas Dasgupta 

and his friends. One hundred crore people of this country 

are suffering because of this. 

MR. SPEAKER : He is informing the country through 

Shri Gurudas Dasgupta, Kindly put your supplementary; 
this is not a matter of discussion. 

SHRI GURUDAS DASGUPTA : I am not starting any 

debate and I am putting my question. The Minister has put 
himself in bad light by referring to 1997 and not referring 
to 2001. 

MR. SPEAKER 

supplementary. 

Forget that and come to your 

SHRI GURUOAS DASGUPTA : He has made a remark 

which he should not have because it is in a bad taste and, 
sometimes, it is characteristic of a person. How can I help 
it? It is in a bad taste and it is characteristic of a person. 
We have to tolerate this. 

MR. SPEAKER : The issue is a very important one. 

SHRI GURUDAS DASGUPTA : He has been speaking 
of subsidies and he has been speaking of taxes. This has 
been the most patent ground on the basis of which they 
had been stalling the argument for a rollback. May I know 
from the Minister as to what is the volume of subsidy that 

tRey are giving and what is the total revenue they are 
collecting? My specific point is that the Govemment is 
making use of the issue conceming the price of petroleum 
products to raise revenue surreptitiously leaving other 

areas 'rom which they can collect.revenue. Therefore, will 
he kindly confide as to what is the total volume of subsidy 

and what is the volume of total tax that he is collecting? 

I hope, he will be able to find out today because he is 
not the Finance Minister. 

MR. SPEAKER : That is correct that he is not the 

Finance Minister. 

SHRI MANI SHANKAR AIYAR : The subsidy that 

is currently provided for is from the Budget. It was 
Rs. 4,495.80 crore in the year 2002-03 and, in 2003-04, 

from the Budget. it was Rs. 6,292.44 crore. This year, we 

estimate that the total Budget subsidy for these items will 

be around Rs. 5,000 crore. I cannot give you an exact 

figure because the rates had been changed during the 

course of the year. 

SHRI GURUDAS DASGUPTA : I would like to know 

as to what is the revenue that you are collecting. 

MR. SPEAKER : Please wait till he completes his 

answer. 

SHRI MANI SHANKAR AIYAR : The revenue that 
comes to the Government. I have already said 
... (Interruptions) 

SHRI GURUDAS DASGUPTA : I want the figure 
pertaining to the State as well as the Centre. 

SHRI MANI SHANKAR AIYAR : Please give me a 

chance to answer. I have already stated. Sir, that the total 
contribution of the oil sector to the 8lCohequers of the 

Centre and the State together amounts to approximately 
a hundred thousand crore rupees. Of this, the Central 

share is approximately RS.70,OOO crore. It is out of these 

revenues that an Expenditure Budget is prepared. If you 

add RS.70,OOO crore to Rs.30,OOO cror8 and come to one 

hundred thousand crore rupees, this is approximately 
equal to the Central Plan outlay. The entire development 

effort of this country will be put into jeopardy if we blindly 
accept the idea that the only role of the petroleum sector 
is to provide revenues to the Government. ... (lnterruptions) 

MR. SPEAKER : You cannot go on h~ving a running 
question here. 

SHRI MANI SHANKAR AIYAR What we are 
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attempting to do is to balance the interests of the consumer 
in the oil sector by sharing the burden equitably between 
the oil marketing companies, the Government and the 
customer, but without affecting the revenues that will be 

available for spending on development. Do we want to 
invest in our future or not? The revenue is not for 
consumption; the revenue is for investment in our future. 

[Translation] 

SHRI TEK LAL MAHTO (Giridih) : Mr. Speaker, Sir, in 
reply to part 'C' of the question It has been stated that in 
the context of proposed increase on LPG by five rupees 
per month, it has been decided later that the monthly 

increase will not the effected but there is no mention of 
the date from which the decision will be implemented. 

Along with this it has also been stated in reply that no 
Group of ministers has been constituted to consider the 
matters related to increase in the price of petroleum 
products. My question is when the Group of Ministers will 
be constituted? The hon'ble Minister should place it before 
the Cabinet. I would like to request that the group should 
be constituted at the earliest and concrete steps should 
be taken in this regard. 

[English] 

SHRI MANI SHANKAR AIYAR : With regard to the 
prices of LPG, they were raised by Rs.20 on the mid-night 
of 4-5th November, 2004 and prior to that, an announcement 
was made that with effect from the 1 st of every month, they 
would be increased by a sum of Rs.S. But before the first 
date in that series, namely, the 1 st of December, 2004 
came, the Government made an announcement that they 
would not be increased with effect from the 1 st of 
December. So, until and unless that decision Is changed, 
there will be no further Increase in that on a monthly basis. 
As I stated earlier, the previous decision of the CCEA with 
respect to increasing prices by Rs.S every month stands 
rescinded. It has been proved that it is rescinded because 
prices were not raised by Rs.S on the 1st of December, 

2004. 

Secondly, 8S regards the question as to when a Group 
of Ministers wiU be constituted, there is no proposal before 
the Government to constitute 8 Group of Ministers on the 
question of the pricing of petroleum products. 

[Translation] 

SHRI RAGHUNATH JHA : We have also given you in 
writing in this regard. 

MR. SPEAKER: Everyone has given. 

SHRI TEK LAL MAHTO: The reply of my question has 
not yet been given. 

MR. SPEAKER : The reply has been given. 

PROF. VIJAY KUMAR MALHOTRA: They should make 

it clear as to when they are giving to roll back the price 

or are they not going to rolling back . 

[English] 

MR. SPEAKER : Q.No.2B. 

I have clubbed Question N08.21 and 28. Shri Ramji 

Lal Suman. 

PROF. VIJAY KUMAR MALHOTRA: Are they going to 

roll back or not? ... (/nterruptions) 

MR. SPEAKER : Shri Malhotra, I will call you. Then, 

you put specific question on that. 

(Interruptions) 

MR. SPEAKER : I will give you an opportunity. 

(Interruptions) 

MR. SPEAKER : I have called Shri Ramji Lal Suman. 

(Interruptions) 

[Trans/ation] 

SHRI RAGHUNATH JHA 

... (Interruptions) 

Had you done so? 

MR. SPEAKER : You please sit down. 

PROF. VIJAY KUMAR MALHOTRA : They had 
promised ... (Interruptions) 

SHRI HARIN PATHAK : tet them declare openly that 

it will be hiked. 
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(English] 

MR. SPEAKER Shri Harin Pathak. I want such 

Youthful energy to be utilised elsewhere. 

(Interruptions) 

[Translation] 

MR. SPEAKER: It is upto twenty third. Today many 

days have not passed. 

SHRI PAWAN KUMAR BANSAL : Their intention was 

to increase the price of a cylinder to Rs. 400 ... (Interruptions) 

MR. SPEAKER : You please sit down. Save something 

for outside. If you speak out everything here then what will 

you speak outside. 

SHRI RAMJI LAL SUMAN : Mr. Speaker. Sir, the price 

of petroleum products has been increased 19 times by the 

Government from 1989 to till date. 

[English] 

MR. SPEAKER : Shrl Ramji Lal Suman, has he 

answered your question? I have clubbed Question Nos.21 
and 28. This shows that you are inattentive. 

(Interruptions) 

MR. SPEAKER : Mr. Minister. I have clubbed this 

Question along with Question No.28. 

(Interruptions) 

MR. SPEAKER : If Mr. Minister is not ready, I cannot 

blame him. 

(Interruptions) 

MR. SPEAKER : Mr. Minister, I will help you. 

(Interruptions) 

MR. SPEAKER : I have clubbed these two Questions 
together. 

MR. SPEAKER: Please put a question relevant to your 
Question. 

[Translation] 

SHRI RAMJI LAL SUMAN : Mr. Speaker. Sir. the prices 
of petroleum products have been Increased 19 times since 

1989 and whenever the Government increases the prices 

of petroleum products it has only one ground that the 
prices of crude oil have hiked in international market hence 
the Government are compelled to increase prices. Mr. 

Speaker, Sir, yesterday it has been reported in newspapers 

that the price of crude oil has decreased in international 

market, but oil companies have clearly stated that they 

would not decrease its price at any cost. Mr. Speaker, Sir, 

through you, I would like to know from the hon'ble Minister 

as to what is the basic price of petroleum products 

especially petrol and diesel and whether the Government 
propose to formulate any fuel policy in near future. The 

Government have no comprehensive fuel policy. Wi" the 
Government propose to formulate any fuel policy 
Immediately. 

(English] 

MR. SPEAKER : It is a very good question. Let him 
answer. 

[Translation] 

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, 70 
percent of the crude oil is imported in the country. There 

is no difference between domestic crude oil and the 
imported crude oil and both are used in the same refinery 
and 93 percent price of petroleum products are linked with 
the price of the crude oil. When 70 percent of the crude 
oil is Imported in the country then it is quite natural that 

as per the polIcy that was announced in 1997 and is being 
Implemented In the year 2002 the price of the domestic 
oil is determined on the basis of price of the crude oil in 
the International market at which we purchase it and then 
average refinery gate price is determined. Our contribution 
to the refinery is only 7 percent. I have stated in my reply 
that there is slight variation in average refinery gate price. 
As for example the price of one metric ton of oil in IOC 

refinery. Guwahati comes to As. 16.722. There is similar 
variation in petrol price as we", however. in my reply I have 
given comparative prices in the Intemational market and 
the domestic price at the refinery gate. PIe ... excuse me, 
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there was some mistake on my part. The average 

production cost of petrol In Guwahati was Rs. 16,722 and 
average refinery gate price was Rs. 21,293. Thus there is 
$ome difference. There is no much difference between 

average gate prices and the cost of its production as the 

price that is paid by the consumers also include sales tax. 
There is no share of Central Government in sales tax. That 
is fixed by the State Government and the State 

Governments have imposed heavy sales tax on it. That is 
why I have written to the State Governments that they 

should pay attention to it. My humble request to them is 
that they should reduce sales tax on it as the Central 
Government have reduced its duty on it so that consumer 
could get some relief. Except Orissa till today none of state 
have contributed in this regard. In reply to my letter Orissa 

Government stated that they were already pondering over 
it. The sales tax on LPG in Orissa has been reduced. But 
other States have not taken any step in this direction. I feel 
that they should take into account il. 

[English] 

MR. SPEAKER : Shri Suman, you have got a very 
comprehensive answer. 

(Interruptions) 

MR. SPEAKER : Now, Shri Harin Pathak, please teU 
him not to put it again. 

[Translation] 

SHRI HARIN PATHAK : Thank you, Mr. Speaker, Sir. 
In reply to this question hon. Minister In UPA Government 
has stated that in view of public resentment, demand by 
the Opposition parties and other Members, the Government 
have decided to withdraw proposed Rs.S monthly hike In 
the price of LPG cylinders. They were still making 
fuss ... (lnterruptions) Let him increase the price, i will keep 
opposing it...(lnterruptions) 

[English] 

MR. SPEAKER : Please do not get derailed. You are 
making good points. 

[Translation] 

SHRI PAWAN KUMAR BANSAL : It has been 
withdrawn in view of public resentment. ... (lnterruptions) 

MR. SPEAKER : The public will decide it. 

SHRI HARIN PATHAK : 10 lakh people attended 
yesterday's rally. Mr. Speaker, Sir, I would like to draw 
attention of hon. Minister towards this fact. 

[English} 

That the procedure the Govemment adopted resulted 
in increased black marketing and in scarcity of gas 
cylinders to the consumers. Why did that happen? That is 
what I want to know from hon. Minister. 

[Translation] 

The announcement made on night of 3rd and 5th 
November regarding monthly hike in the price of gas 
cylinders by Rs.S from next month onwards led to black 
marketing of gas cylinders and created a scarcity as 
everyone, who had registered his demand for cylinders, 
say for 6· 7th November, or 12th rushed for it. Consequently, 
people did not get gas cylinder even upto 30th. I would 
like to tell the Government that on the one hand lakhs of 
consumers were deprived of cylinders, on the other hand 
dealers made crores of rupees. People failed to get gas 
for 25 days whereas dealers made crores of rupees as 
a result of this announcement made In advance. I would 
like to ask the Government, whether it would reconsider 
such policy so that poor people are not put in trouble. 

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, since 
even I did not know of an increase of Rs.S on 4th 
November, how anybody else could know about it. The time 
when it was decided . ... (lnterruptions) 

MR. SPEAKER : Please try to listen to the reply. 

SHRI HARIN PATHAK : He Is making a mookery by 

doing so. 

SHRI MAN I SHANKAR AIYAR : No mOCkery is being 
made. An announcement regarding price hike of Rs.S per 
cylinder was made on 4th November. When it was decided 
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not to effect the hike, no one know that a hike would not 

take place. The hike was not only to take place on 1st 

December but every month. It may have made some impact 

on the market. If black marketing took place, none 

complained to me about it. Harin Bhai is my ... (lnterruptions) 

[English] 

MR. SPEAKER : It is a very good question. Now, let 

the hon. Minister reply to it. 

SHRI HARIN PATHAK: I had registered for a cylinder 

on the 7th but it was not given. I am talking about my own 

case ... (Interruptions) 

(Translation 1 

SHRI MANI SHANKAR AIYAR : Excuse me, so far, 

none has made any sort of complaint to me. Now, he has 

made a complaint ... (lnterruptions) 

[English] 

MR. SPEAKER : If the hon. Minister is giving a wrong 

answer, then you have every right to take it up. 

(Interruptions) 

{Translation] 

SHRI MANI·SHANKAR AIYAR : Now he has made a 
complaint and I would get it inquired. But we must 

understand that the hike of Rs.20 per cylinder may rarely 

have affected the market. Secondly, I will have to see, 
whether scarcity was resulted because of black marketing 
or were there other problems also. Contractors, who had 

been given contracts earlier, have declined to fulfill their 

commitment because .of hike in steel prices. 

In addition, in absence of marketing distribution plan 
at industry level, some of the tenders had Inadequate 

capacity to make desired supply. I had given an assurance 
in Ralya Sabha in August that waiting list will be cleared 

by September. And today I assure you that the Waiting List 
would be cleared by December. The process is going on. 

As far as black - marketing is concerned, if hon. Member 
has some specific information about it, I would request him 

to apprise me of that. 

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir, 

I would like to ask whether the Govemment propose to 

roll back the price-hike. 

{English] 

MR. SPEAKER : Mr. Malhotra, I will give you an 

opportunity to speak. Mr. Raghunath Jha. 

(Interruptions) 

MR. SPEAKER: Nothing else will be recorded except 

what Mr. Jha is saying. 

(Interruptions)" 

[TransI6:tlon] 

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, would like 

to ask hon. Minister whether the present Govemment is 

following the policies of its predecessor Govemment and 
its working only in the direction of price-rise, Whether any 
alternative policy ... (Interruptions) 

[English] 

SHRI MADHUSUDAN MISTRY: Sir, how can t"ey say 
like this? ... (Interruptions) 

MR. SPEAKER : Has the Speaker asked for any 

assistance from you? The Chair has not asked for any 

assistance from you. Do not stand up like this. 

(Interruptions) 

11.26 hrs. 

(Prof. Vijay Kumar Malhotra and some other 
hon. MembelS then left the House.) 

MR. SPEAKER : It Is all right. It is a part of 
parliamentary procedure. Mr. Jha, if you do not want to 
ask your supplementary, then I will call the next Member. 

(Interruptions) 

[Translafton] 
, 

SHRt RAGHUNATH JHA: Mr. Speatcer, Sir, I would like 

·Not recorded. 
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to ask han, Minlater whether the pre&eht GoIIt. Is following 
policies of Its predecessor GeM. leading to price-

rise ... (InterflJ11l/Ot'$) 

[English] 

MA. SPEAKER : Nothing is being recorded. Why are 
you saying this? I will call you later If you want. 

(Interruptions) 

MR. SPEAKER : Nothing else will be recorded except 
what Mr. Raghunath Jha is saying. 

(Interruptionsr 

[Translation} 

SHRI RAGHUNATH JHA : Can the Govt. not make any 
altemative policy to check price-rise? Is it true that hike 
in price by American Companies is adversely affecting us, 
whether the Govt. propose to any alternative policy in 
Commutation with neighbouring countries so that it does 
not affect common men so frequently. 

/EngHsh] 

SHRI MANI SHANKAR AIYAR : Sir, since the hon. 
Member made a reference to our neighbouring countries, 
may I avail this opportunity to inform him that with regard 
to kerosene, whereas the price in Deihl is As.9.0t, in 
Bangladesh it is RS.1S.19 and In Nepal... (Interruptions) 

{Translation] 

SHRI RAGHUNATH JHA : Mr. Speaker, Sir, Kerosene 
is not available in the market for less than Rs20 a litre. 

{English] 

SHRI MANI SHANKAR AIVAR : There are two types 
of kerosene that are sold. One Is free market kerosene and 
the other is the PDS kerosene. 

[Translation] 

SHRI RAGHUNATH JHA : Hon. Minister, please make 
everything free. 

-Not recorded. 

{English] 

SHRI MANI SHANKAR AIYAR : Currently, I am talking 
about subsid~ed kerosene (ates. I think it is important fOf 
the House to be informed that as against approximately 
As. 9 in India, Rs. 18 in Pakistan, Rs. 15 in Bangladesh. 
As. 15 in Nepal and Rs. 11 In Sri Lanka. As far as LPG 
is concemed, the cost In Delhi is Rs. 281.60 as against 
Rs. 384 in Sri Lanka, Rs. 470 In Nepal and Rs. 355 in 
Pakistan. This being so, I think. the idea of our collaborating 
with our neighbouring counties might have the effect of 
only so influencing our policy as to raise the prices. 

Sir, it was the Government in 1997 which announced 
the dismantling of the APM. This was implemented or 
began to be implemented by the NDA Government. Now, 
our Government has been running a different policy 
although we cannot escape from the general policy 
parameters which we inherited from the past. But in the 
process of doing so, we have introduced a system of 
having surveillance on pricing of all petroleum products 
during a phase of high volatility. We keep prices under 
extremely close monitoring. The Prime Minister has already 
announced that he has under consideration a regime 
which will provide us with greater stability in the domestic 
market. But, I think, the hon. Member needs to recognize 
that we would have had an unprecedented rise in prices 
in India if we had followed the policy set out by the '997 
and 2002 Governments. Our prices .would have gone 
through the roof. We have very carefully managed the 
prices. Now. seeing that there is some decrease in 
intemational prices. I hope we will be able to introduce 
some more stable price regime within the country. 

[Trans/ation] 

SHRI RAGHUNATH JHA : Sir, Government control on 
Kerosene be abolished. Common people have to shall out 
entire money, it is of no use, Control on it should be done 
over with . ... (Interruptions) 

MR. SPEAKER : May I make a request? 

(Interruptions) 

MR. SPEAKER : Hon. Member, sit down. You are not 
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helping yourself. The question is answered. If you are not 
satisfied with the reply and going to interrupt the 
proceedings of the House, then other hon. Members are 
not getting opportunity to put questions. They have as much 
right to do that. If you are not satiafied with an answer, then 
there are other methods under the rules which you can 
take recourse to. Please let us behave in a manner that 
the rules have some primacy. You cannot monopolies all 
the time. Therefore, although you have taken more than 
half an hour because of the importance of the matter -
Members rightly want to put questions - I will allow a few 
more Members to put questions. Please cooperate. Then 
you can have this opportunity. 

Shri Braja Kishore Tripathy - not present. 

SHRI L. RAJAGOPAL : Hon. Speaker, Sir, I appreciate 
the Government's concern . ... (lnterruptions) 

MR. SPEAKER : Reciprocate the effort that is being 
made by the Chair. 

SHRI L. RAJAGOPAL : I appreCiate the concerns and 
then the compulsions that the Government had to increase 
the prices of petroleum products. However, I would like to 
ask the hon. Minister whether there is any proposal to 
reduce the LPG prices for the BPL and lower middle class 
families. If not today, will the Government consider a 
proposal to have a differential pricing of LPG for BPL and 
lower middle inpome class families? 

Is it fair to adopt import parity price when it is supposed 
to be export parity price which should be used for fixing 
prices of all the petroleum products? 

SHRI MAN I SHANKAR AIYAR : Mr. Speaker, Sir, there 
is no proposal before the Government to have a differential 
pricing tor domestic LPG. There Is already a differential 
priCing between LPG 'for domestic users and LPG for 
commercial users. 

With regard to import parity pricing, the fact is that It 
is the benchmar1c. But the price that we are actually 
charging in respect of LPG today is approximately Rs.210 
below what it wouLd have been per cylinder if we had gone 
on full import parity priCing for LPG. 

MR. SPEAKER : Shri Bastt Deb Acharia. Please put 
pointed question. 

SHRI BASU DEB ACHARIA : There is an urgent need 

for scrutinising the refinery cost and profit vis-a-vis the 
actual profit. We should not burden the consumer by hiking 
the prices of petroleum products. It is because of the hike 
in the prices of petroleum products that there is a 

cascading effect on the prices of other commodities. 

The Government is also allowing unhindered profit to 
some oil-producing companies - especially to a giant 
private sector refinery. 

MR. SPEAKER : What is your question? 

SHRI BASU DEB ACHARIA : The revenue which the 
Government is getting is more than rupees one lakh crore. 
Without increaSing the price, the Government can manage 
the situation. I say this because the refinery cost is much 
less than the profit that the 011 companies are making. By 
reducing the margin of profit, the Government can reduce 
the burden imposed on the people of our country. The 
increase in the price of petroleum products directly hits the 
common people of our country. So, I would like to know 
from the hon. Minister of Petroleum whether the Government 
- in view of the reduction of crude oil price in· th'e 
international market and in view of the demand for the 
reduction In the tax, cess 'and dUties - would consider 
reducing the price which has been increased from the 4th 
of November. I would also Uke to know whether the 
Government would roll-back the price of diesel, LPG and 
petrol. 

SHRI MANI SHANKAR AIYAR : As I have already said, 
prices are under constant monitoring and measures have 
been taken in the very recent past to reduce excise duties 
and customs duties. I regret to say that the States are not 
cooperating by reducing the sales tax at least 
proportionately which, I think, they ought to be doing. But, 
in order to put these issues into perspective, I think it is 
necessary for the hon. Member to be informed that the 
profits of the oil marketing companies in the public sector, 
in the period April-September 2004 compared to April-
September 2003. are already down by Rs.3.167 crore. 
Further, under-recoveries in this period of April-September 
2004 were of the order of - please hold your breath -
RS.9,B01 crore. This is the 'burden that we are bearing. We 
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calculated this. As a result, if we were to slash the duties 

on crude oil and petroleum products down to nil, that is 

to say, we withdraw all tariff protection and bring refinery 
margin down, the loss that would be suffered by our oil 
companies will amount to Rs.5,092 crore. If we take 

measures without recognising that this is the goose that 
lays the golden eggs, you are going to kill the goose. I 
do not think that is in the interest of the country. We need 
to balance the interest of the consumer against the interest 
of growth in the country. That is what we are 'attempting 
to do. We have protected the Indian consumer from the 
worst effects of the rise in intemational prices in a way 

without parallel in any other country of the world,either 
developing or developed. This, I think, needs to be kept 
In mind . ... (Interruptlons) 

SHRI BASU DEB ACHARIA : Sir, he has not 

responded about the roll-back, reducing the prices. 

MR. SPEAKER : We will not have a discussion now. 
You have already taken 40 minutes on one Question. So, 
there Is no case to persist with it. 

{Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker, 
Sir, 1 ... (lnterruptions) 

SHRIILYAS AZMI : Mr. Speaker, Sir, I have been raising 
my hand for quite a long, you are not giving me an 
opportunity to speak. 

MR. SPEAKER : I will call you also. Please keep 
patience. Those hon. Members who interrupt, will not get 
an opportunity to speak. 

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker, 
Sir, recently there has been a ste~p hike in the price& 
of petroleum products. The entire country has been affected 
by it especially the farmers and the poor have been most 
severely affected by it. 

Sir, I agree with what Gurudas Oasgupt8 said that 
Ule reason for the petro products being costlier Is that there 
is heavy rate of duty on petro products. 

MR. SPEAKER : Why are you asking the same 
question repeatedly? 

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker. 

Sir, I am not repeating his question. I would like to know 

from the hon. Mirnster as to what is the average cost of 
the imported crude oil, what is its production cost and how 
much tax has been ,imposed on it? 

[English} 

MR. SPEAKER : He has answered those things. You 
may put something new. 

{Translstion} 

SHRI RAJIV RANJAN SINGH 'LALAN' : Mr. Speaker. 

Sir, I would like to know only this from the hon. Minister 

as to what is the average cost of imported crude oil? 

{English} 

MR. SPEAKER : Mr. Minister. you have to answer only 

about the import cost. You have already answered other 

things. 

SHRI MANI SHANKAR AIYAR : Sir. I can easily provide 
the details to him. 

MR. SPEAKER : You need not give all the details. you 
may give a broad idea. 

SHRI MANI SHANKAR AIYAR : In Delhi, the prices of 
petrol, without any taxes. would have been Rs.17.42 but 

it actively is Rs. 37.84 ... (lnterruptions) 

{Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN' : Sir. I want to 

know about the import price ... (lntsnvptions) 

SHRt MANI SHANKAR AIYAR : I am replying to it. If 

no tax is Imposed on It then it would cost Rs. 18 and 4 
paise in Deihl instead of the present value of Rs. 26 and 
28 paise. Similarly dutll88s LPG CyHnder would cost 
Fla. 229.69 instead of the present cost of Rs. 281.60. When 
no tax is Imposed on kerosene it would oost Rs. 6.95 per 
Htre against its present cost of Rs. 9.01. Several taxes are 
imposed on petro-products which are a IOUFCe of revenue 
to the Govemment and the country can develop only when 
the Government hal its eamings in form of revenue 
receipts. When the iasue of paying heavy duties and taxes 
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on petro products is raised, its response can be summed 

up by paying that the country's development can not take 

place· without it. As far the protection of the Interest of the 

consumers is concerned, banks the Union Government, 

State Government should also share the burden of taxes. 

The State Governments too need to reconsider their sales 

tax structure . ... (lnterruptions) 

SHRI RAJ IV RANJAN SINGH 'LALAN' : Mr. Speaker, 

Sir, hon. Minister did not tell about the Import price. 

... (Interruptions) 

[English] 

SHRI MANI SHANKAR AIYAR : Sir, I was also asked 
as to what we are spending on crude oil imports. During 

2003-04, we spent around $18 billion. This year, we may 

have to spend about $24 billion. Therefore, we have to 
understand that the price of crude is going up and 

something has to be done about it. 

[Translation] 

SHRI RAJIV RANJAN SINGH 'LALAN' : I want to know 

the average cost of imported crude oil? ... (Interruptions) 

MR. SPEAKER: He has spoken about it. 

(Interruptions) 

SHRI RAJIV RAMLIAN SINGH 'LALAN' : He has given 

a mixed clear reply. I am asking about the cost of the 
imported crude oil...(Interruptions). Sir, I am not getting the 

reply of my question . ... (Interruptions) 

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, the 
entire country has been affected by the increase In petrol 

and diesel prices. Sir, my subl)'liasion Is that there is a need 
to reduce these prices. We had made an electoral promise 
in this regard. I want to know by when the Govemment 

propose to reduce the prices of petro products? Secondly 
I am of the view that there Is a need to formulate a policy 

in regard to bring at par the prices of petrol and diesel 

in all the metropolitan cities i.e. Mumbai, Delhi, Calcutta 
and Chennal because the prices of these commodities are 
Rs.4 to 5 mora In Mumbai. I, therefore, 'WOuld like to know 

whether his Ministry propose to take a decision in regard 

to strike a uniform price policy or not? .. (lnterruptions) 

MR. SPEAKER : Are you going to reduce the prices? 

Please say 'yes' or 'no'? 

[Translation] 

SHRI MANI SHANKAR AIYAR : Mr. Speaker, Sir, we 

can have some control on the domestic oil prices through 

our efforts but in view of the fact that we have to import 
70 percent of our total oil consumption and the soaring 
international prices, increase in price is inevitable. The 
disparity in prices of petrol in all metro cities is not due 

to the fact that oil marketing companies or refineries are 
selling there petro products at varying rates but because 
of the varying sales tax structure in various states, a 
peculiar situation has emerged In Maharashtra. The tax 

in Mumbai is more than other parts of the States. State 
Government has the power to make It uniform but hon. 

Chief Minister has yet to respond to my query raised twice 
and the situation is likely to prevail till any clarification in 
this regard arrives. It is owing to this reason that the 
consumer has to shall out more money in Mumbai and 
the disparity in petro prices in Mumbai and Chennai will 

continue. 

{English] 

MR. SPEAKER: There should be specific questions 
and specific replies. 

[Translation] 

SHRI ILYAS AZMI : I do not want give any speech, I 
just want to ask Petroleum Minister about the rate per 
barrel at which petrol is purchased from Iran and other 
OPEC Countries under the agreement and about the 
Holland and American market rates they show to get 
money from common man, at what price, do they purchase 
from there? The second thing is that on the basis of which 
they have increased prices of oil this time, after that there 
has been a reduction of 15-15 dollar In the International 
market. When are they going to reduce prlc:es according 
to that? 

SHRI MANI SHANKAR AIYAR 'need to give a 
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clarification about the international prices we pay, we call 

It Indian Basket, because we do not import from any single 
place, we import it from many placel, so we have made 

a formule ... (lntenuptions) Please listen to me, pIeue 
understand. 

MR. SPEAKER: What is this, you ask the question and 

then you don't have the patience to listen to the answer. 

SHRI MANI SHANKAR AIYAR : In North-America the 

purchase is done on the basis of Western Texas 

Intermediate Index. In Europe it is done on the basis of 

Brent Dated and In Asia, It Is called Oman·Dubal Index. 

The oil imported in the Country comes from various places 

and keeping it in mind. We have prepared an Indian 

Basket. In the year 2003-2004 when we were spending 

approximately 28 dollars for one barrel In the Indian 

Balket, this year till now we have spent approximately 

37.50 dollars per barrel on average, there has been such 

a difference in the prices. Consumer doesn't buy crude oil, 

but he buys petrol, diesel etc. Yes, no doubt the price paid 

by the consumer in America is less than what Indian 

consumer pays but the reason for this is that there less 

tax is levied on it and because of less tax the consumption 

is so high that whatever is left is very less for me and you. 

Moreover the rates in Europe are higher than America 

and even more than India. If he wants the complete 

Intemational comparison then we will send that to him. 

MR. SPEAKER : All right. 

SHRI ILYAS AZMI : Mr. Speatc:er, Sir, my question has 

not been answered. 

[English] 

MR. SPEAKER : Nothing will be recorded. 

(Interruptionsr 

MR. SPEAKER : You are a senior member. You are 

such a helpful member, plene understand. Extend your 

help. 

-Not recorded. 

introduction of Bullet TraIna 

+ 
*22. SHRI ANANDRAO VITHOBA ADSUL : 

SHRIMATI MANORAMA MADHAVRAJ : 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Indian Railways propose to intro-
duce Japanese style bullet trains on some routes; 

(b) If so, the routes identified therefor alongwith the 
speed of bullet trains.; 

(c) whether the Indian tracks are found suitable for 
these trains; 

(d) If not, the steps taken by the Govemment to 
upgrade the tracks as per Japanese standard; 

(e) whether Japan has agreed to provide technical 
assistance to modernise basic infrastructure with a view 
to run bullet trains in India; 

(f) If so, the details thereof; and 

(g) the time by which the bullet trains are likely to 
be plying on Identified routes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU) : (a> to (g) A Statement ia laid 
on the Table of the House. 

Statement 

(a) Yes, Sir. 

(b) to (g) A Techno-economic feasibility study for 
running High-speed trains between Mumbai and 
Ahmedabad has already been initiated through RITES 
(Rail India Technical and Economic Services). A proposal 
for a development study has also been 8UbmiHed to 
Government of Japan. The issues raised shall be examined 
on receipt of the feasibility report. 

SHRI ANANDRAO VITHOBA ADSUL : Mr. Speaker Sir, 
in reply to my question, the hon. Minister of Railways has 
mentioned that a techno-economic feasibility study for 
running high-speed trains has already been initiated. I 
appreciate that It is the demand of the day. But there are 
10 many routes of Railways which are to be upgraded. 
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There are so tracks which are to be updated and the 

Railway Ministry does not have sufficient funds. Now, these 
high-speed trains will be feasible depending on the funds 
of our Railways. I wish to ask the hon. Minister whether 
it is possible and if it Is possible, how will they raise the 
funds. 

MR. SPEAKER : We are awaiting their report. Till now. 
the report has not come. 

SHRI R. VELU : Hon. Speaker. Sir. this is now at the 
initial stage. We have given this project for development 
study by the Japanese Government. They have authorised 
their own International Co-operation Agency and their 
International External Trade Organisation Agency to go into 
the techno-economic feasibility aspect along with our 
RITES. which is also doing it. RITES. as such, is doing 
its work and they would complete it by December this year. 
later on, the Japanese Govemment will also co-ordinate 
and give us the development study. 

As regards the funding part of it. we have not yet 
decided on that. It may be from the external agency. That 
will be decided only after the receipt of the development 
study. 

MR. SPEAKER : A very good answer. 

SHRI ANANDRAO VITHOBA ADSUl : Sir. the 
metropolitan cities Qf Kolkata and Delhi have started Metro 
trains. but Mumbai. being a metropOlitan city and the 
commercial capital of India, has no Metro trains. Is there 
any proposal before the Railway Ministry to have Metro 
trains in Mumbai? 

(Trans/atioin] 

MR. SPEAKER: Mr. Adsul, this question Is not related 
to Metro Rail. earlier you had asked a very specific 
question about bullet train. . .. {lnterruptions) 

{English] 

SHRI ANANDRAO VITHOBA ADSUl : I can understand 
that. It Is a part of that. If the Railway Minister Is prepared 
to answer it. then he can. 

MR. SPEAKER : Mr. Minister, are you in a poaltion to 
answer? 

SHRI R. VELU : Sir, although it does not relate to this 

Question, development of transport system of the 
metropolitan cities is the responsiblHty . of the Urban 

Development Ministry. 

MR. SPEAKER: Shrimati Manorama Madhavaraj - Not 

present. 

Now. Chaudhary Lal Singh 

{Translation] 

CHAUDHARY LAL SINGH : Mr. Speaker, Sir. here we 
are talking about running a bullet train. With your 

permission I would like to ask hon'ble Minister as to when 
he will inaugurate the non-bullet train made ready for last 
six months in our Udhampur. The people there, are 
demonstrating against him as well as use, I want that he 

should run this train along with Bullet Trains. 

{English] 

MR. SPEAKER : Mr. Minister. are you in a position to 
answer this question? 

SHRI R. VElU : Sir, I require a separate notice for 
this. 

MR. SPEAKER: Very good. very specific answer. Thank 
you, 

SHRI M.P. VEERENDRA KUMAR: Sir, the Minister has 

initiated development study for Ahmedabad-Mumbai route. 
Because of Vallarpadam Terminal. there is a lot of traffic 
congestion in Cochi. Kerala. WIU the Minister initiate a 
study to have bullet trains in Cochi, Kerala? 

SHRI R. VElU : Sir, as I mentioned earlier. we have 
now taken up the route between Mumbai and Ahmedabad 
for development study. Depending on it success. we will 
be able to identify other routes in the whole of India, and 
maybe Cochi etc. will be taken up later. 

MR. SPEAKER : Cochi is far away. 

{Translation] 

SHAI RAM KRIPAL YADAV : Mr. Speaker, Sir, through 
you I would like to say to the hon'ble Minister that the 
decision of Government to run Bullet Trains like Japan is 
very good. but in his reply he did not say anything about 
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Railway lines. this puts us all in doubt about the raHway 

lines they are considering? Whe1her the railway line going 
through Bihar to Kolkata is under consideration. or railway 
lines in other parts of the country are being considered . 

... (Interruptions) 

(English) 

MR. SPEAKER : Unfortunately not. 

[Translation 1 

SHRI RAM KRIPAL VADAV : I would like to know from 
the Minister whether in future he is going to make plan 
for starting a train from Capital Delhi to Kolkata via Patna 
that it goes through your area I.e. to your area. Does he 
has any such proposal if so. then whether he would 
conduct a study in this regard? 

(English) 

MR. SPEAKER : Mr. Minister. are you thinking of his 
State and my State? 

SHRI R. VELU : As I told you. depending on the 

development study. we will identify other routes. In 2000. 
we had identified Kolkata-Tatanagar. Kolkata-Dhanbad. 
Hyderabad-Bangalore. Hyderabad-Chennai. Bangalore-
Chennai. Delhi-Lucknow. and Mumbai-Ahmedabad. 
... (Interruptions) 

SHRJ RAM KRIPAL VADAV What about Patna? ... 
(Interruptions) 

SHRI R. VEW : These routes had been identified in 
2000. Now. we will definitely identify such of the routes 
which are going to be techno-economically feasible. 

MR. SPEAKER : I am very happy we are concerned 
about bullet trains. and not bullets. 

(Interruptions) 

MR. SPEAKER : Shri MoII"fI .Rawale. no question on 
bullet. 

[Translation) 

SHRI MOHAN RAWALE : Mr. Speaker. Sir. my question 
is about Metro. More than 75 latchs of reetdeAts in Mumbai 

suburbs travel by train daily. I would like to know from the 
Minister whether thQre are any plana to make parallel 
Railway for them (English) Have you got any plan for the 
parallel railway? 

MR. SPEAKER: It does not arise out of this question. 

SHRI MOHAN RAWALF : Sir. It Is related to the 
Railways. 

MR. SPEAKER : No. you are an intelligent Member. 

SHRI P. KARUNAKARAN : It is a good news that the 
Government is going to introduce the Japanese bullet 
trains. But at the same time. due to the compulsion of many 
States and the MPs. every year the Railway Board is 
introducing new trains whereas the Government is giving 
less importance to infrastructure. Is it one of the reasons 
for the frequent railway accidents that aId taking place? 
So. Instead of going to Japan and other countries. will 
you think about to strengthen our infrastructure and save 
the people? 

SHRI R. VELU : Sir. safety is the prime responsibility 
of the Railways. We have undertaken. on a large scale. 
the work of the renewal of tracks. improvement of signal 
system. etc .• but that does not deter us from going ahead 
with a new conoept of introducing bullet train. This is 
separate and that is separate. On the question of the 
allotment of funds. we have already taken up this matter 
with the Planning Commission and our hon. Prime Minister 
to sanction the necessary financial assistance to cope up 
with our throw-forward which is now of the order of 
Rs.46.000 erore. So. we wiU definitely take this into 
account. 

(IntentJfJtions) 

MR. SPEAKER : Accidents have to be stopped. 

(Interruptions) 

MR. SPEAKER: People Will suffer trom accidGnts: You 
do not !"fer them to the Planning Commieaion. 

(Interruptions) 

SHRI R. VELU : No. Sir. the accident rate has also 
come down. 
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(Translation) 

Film On Lok Hayak Jat Prakash Narayan 

"23. SHRI SANTOSH GANGWAR : 

SHRI NITISH KUMAR : 

Will the Minister of INFORMATION AND BROADCAST-

ING be pleased to state : 

(a) whether the Censor Board has passed the film 

made on the Lok Nayak Jai Prakash Narayan without any 

change; 

(b) whether Prasar Bharati had banned the telecast 
of the said film on Doordarshan; 

(c) if so, the reasons therefor; 

(d) whether film producer was requested to make 

certain changes in the film; and 

(e) if so, the details of such changes alongwith the 

reasons therefor? 

THE MINISTER OF INFORMATION AND BROAD-

CASTING AND MINISTER OF CULTURE (SHRI S. JAIPAL 

REDDY) : (a) to (e) A statement is laid on the Table of the 

House. 

Statement 

(a) Yes, Sir. 

(b) and (c) No, Sir. Prasar Sharali has Informed that 

the film is scheduled to be telecast over Doordarshan's 

National Channel on 4th December 2004 at 9.30 p.m. in 

the prime time film slot. 

(d) and (e) Prasar Bharati informs that some changes 

were made through discussions between Doordarshan 

and film producer, which include insertion of credit caption 

of Ministry of Culture, correction of Map of Undivided India, 

editing of some audio bytes, editing of portrayal of physical 

torture in the Lahore Jail. colour correction of British Flag 

shown in Huaribagh Jail and Insertion of designations of 

Interviewees. 

SHRI SANTOSH GANGWAR : Hon'ble Speaker. Sir, 

How this Government is working, whatever has been said 

about Shri Jai Prakash Narayan shows what kind of 

treatment is being given to patriotic people here. During 

the regime of previous Government it was decided that on 

the birth centenary of Shri Jai Prakash Narayan some 

functions will be held. A Committee was set up under the 

Chairmanship of hon'ble Vice President. In the Committee 

it was decided that a documentary film will be made and 

screened. Unfortunately the film could not be completed 

till 12th October, 2003. Shri Prakash Jha gave it two months 
later ... (Interruptions) 

(English) 

MR. SPEAKER: There will be no time for reply. Please 

allow him to answer. 

[Trans/ation) 

SHRI SANTOSH GANGWAR : When the film was 

submitted in Prasar Bharti, it did the lob of Censor Board. 
I would like to say that the answer given by hon'ble Minister 

is completely false. The words asked to be removed were-
became a victim of dictatorship, slogan saying remove 

Indira, dictatorship will not work. One more important thing 
was that the then Commissioner of Chandigarh had given 

a statement that it was asked by an important leader to 

delay the treatment in Chandigarh . ... (Interruptions) Will the 

Minister tell us whether the job of Censor Board has been 

given to Prasar Bharti? Now. when the Censor Board has 

passed the film, whether the film will be telecast on the 

4th. It is my request that the jobs of censor Board and 

Prasar Bharti should be kept separate. Whether there will 
be transparency in future and how the Government plans 

to wOrk in this direction? 

{English] 

SHRI S. JAIPAL REDDY : Sir, I would like to ignore 

the tendentious comments made by the hen. Member. 

However, I consider it necessary to answer the questions 

raised by him. 

MR. SPEAKER: Do it very briefly. 

SHRI S. JAIPAl REDDY : It 18 no doubt true that the 
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picture, the documentary film, was cleared by the Censor 
Board on 28th October. I would like the House to note that 
in case of all films, be they documentary or otherwise, even 
after the clearance by the Censor Board, there is an 
internal prevtew In Doordarshan. In the same way, some 
internal preview was held. Discussions were held with the 
commission prOducer. The matter Is over. The film is being 
telecast on 4th December. Corrections were mostly factual. 

There was only editing of two audio bits and nothing 
more. You can see the film day after tomorrow, enjoy,and 
get educated but do not get agitated. 

WRITTEN ANSWERS TO QUESTIONS 

{English] 

Reservation for SClST and· Weaker 
s.ctlon In Private Sector 

*24. SHRI BALESHWAR YADAV : 
SHRI HARIBHAU RATHOD : 

Will the Minister of SOCIAL JUSTICE AND EMPOW-
ERMENT be pteased to state! 

(a) whether the Govemment has held any talks with 
the 'Corporate-world' and political parties for providing 
reservation in employment to SCS, STs and weaker 
sections in the private sector; 

(b) if so, the details thereof and the reaction of the 
corporate world and political parties thereon; 

(c) whether the Government propose to enact any 
law in near future in this regard; 

(d) if so, the time by with it is likely to be enacted; 

(e) if not, the other ahemative measures proposed 
to be taken for enforcing provision of reservation in the 
private sector; 

(f) whether the NGOs funded by the Ministry are 
implementing the reservation for said categories; and 

(g) if so, the details thereof? 

THE MINISTER OF SOCIAL JUSTICE AND EMPOW-
ERMENT (SHRIMATI MEIRA KUMAR) : (a) to (e) According 
to the National Common Minimum Programme, the 
Govemment has to initiate a national dialogue with all 
political parties, industry and other organisations to see 
how best the private sector can fulfill the aspirations of 
Scheduled Castes and Scheduled Tribe youth. Accordingly, 
218 organisations of the industry and trade In the corporate 
world have been addressed to elicit their views/comments 
on affirmative action including reservations for Scheduled 
Castes and Scheduled Tribes in the Private Sector. After 
receiving their response, meetings will be held with the 
industry and thereafter, consultations will be held with the 
political parties and other organisations on this issue. The 
future course of action depends upon the outcome of the 
national dialogue with the industry, political parties and 
other organisations. 

(f) and (g) The NGOs are agreeable to Implementing 
the Reservation Policy. The Terms and Ccmdltlons of the 
grant to NGOs mclude a provision for Implementing 
Aeservlttion. The grant Is released only on acceptance ot 
the Terms and Conditions. The DOPT instructions provide 
that all NGOs employing more than 20 .persons on a 
regular basis and in receipt ot annual grant-in-aid, which 
exceeds 50% of its recurring expenditure, should tollow 
the "Reservation Policy. The Ministry has now started 
actively monitoring the implementation of the reservation 
Policy. 

(Translation] 

Crash of Aircraft 

'25. SHRI RAMDAS ATHAWALE : 
SHRI RAM CHANDRA PASWAN 

Will the Minister ot DEFENCE be pleased tc. stolte 

(a) the number ot fighter aircraft crasheri during 
200·j -2002, 2002-2003, 2003-2004 and 2004-2005 till 
date, place-wise: 

(b) the number of persons killed and wounded in 
these accidents. accident-wise and the financial loss 
suffered by the Government as a result thereof: 



39 Written Answers DECEMBER 2, 2004 to Questions 40 

(c) the amount disbursed as compensation, acci-

dent-wise; 

(d) whether each air crash has been investigated; 

(e) if so, the details thereof and responsibility fixed 

therefor, accident-wise and action taken by the Govern-
ment on each investigations; 

(f) the steps taken by the Government to prevent 
such accidents in future; 

(g) whether the Govemment Is seriously consider-
ing to take steps not to use fighter aircraft Mirage; and 

(h) if not, the main reasons therefor? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE) : (a) to (h) The number of fighter aircraft 

crashed during 2001-2002, 2002-2003, 2003-2004 and 
2004-2005 till date place-wise, along with the details of 

pilots killed and civilians kHled and injured, the finanetal 
loss suffered by the Government. the amount of compen-
sations paid to the affected civilians, the findings of eaoh 
crash investigations, responsibility fixed and action taken 

in each c •. 'C MO given in the encloaedatatements I. U and 

III. 

A continuous and multi-faceted effort is always 

underway in the Indian Air Force to enhance and upgrade 

flight safety. Measures to enhance the quality of training 

to improve the skill levels ability to exercise sound 

judgment and situational awareness of pilots are being 

pursued. 

Constant interaction with Hindustan Aeronautics 
Limited (HAL) and Original Equipment Manufacturers 

(OEMs) of concerned countries are also maintained to 

overcome the technical defects of aircraft. Besides. anti-
bird measures are also undertaken. 

As of now there is no proposal to ground the Mirage 
2000 fighter aircraft. These aircraft are amongst the most 
modern fighter aircraft in the Indian Air Force inventory. The 

past flight safety record of the aircraft since its induction 
has been excellent. The operational capability of the 
aircraft has also stood the test of time in all crisis situations 

including the Kargil conflict. There is no doubt regarding 
the reliability of this aircraft as an operational platform. 

Statement-I 

S. Data of Type of Place of No. of No. of Financial 
No. Accident Aircraft 'Accident Pilots Civilians loss suffered 

Killed kiHedlinjured by the 
Government 

2 3 4 5 6 7 

1. 10.04.2001 MiG 21 BiS Srinagar 01 10,01.63.563 

2. 06.05.2001 MiG 21 SIS Suratgarh 01 3,32.32.200 

3. 08.06.2001 MIG 21 M Pathankot 1,46,00.000 

4. 04.07.2001 MiG 29 Adampur 01 20,41.17,498 

5. 05.07.2001 MiG 23 UB Jodhpur 12.35,84.543 

6 28.08.2001 MiG 21 FL Tezpur 01 1.46.36.149 
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2 3 4 5 8 7 

7. 21.08.2001 MiG 23 SN Halwara 2,68,60,400 

8. 17.09.2001 MiG 21 SIS Suratgarh 01 3,32,71,495 

9. 28.09.2001 MIG 21 M Pathankot 311 1,46,39,600 

10. 25.10.2001 Jaguar Ambala 94,19,57,665 

11. 13.12.2001 MiG 21 SIS Uttarlai 01 3,33,35,617 

12. 27.12.2001 MIG 21 FL Tezpur Il,8b,02.000 

13. 04.01.2002 MiG 25 Adampur 11,83,29,000 

14. 21.02.2002 MiG 23 SN Pathankot 4,60,00,000 

15. 15.03.2002 MiG 23 MF Uttar1ai 5,43,18,000 

16. 04.04.2002 MiG 21 SIS Jodhpur 01 2,06,94,064 

17. 11.04.2002 MiG 29 Adampur 01 91,89,16,159 

18. 20.04.2002 MiG 21 T69 Tezpur 02 2,01,38,659 

19. 26.04.2002 MiG 21 M Sirsa 1,59,85,000 

20. 03.05.2002 MiG 21 SIS Adampur 9/5 3,32,35,000 

21. 09.05.2002 Jaguar Ambala 01 94,21,31.524 

22. 07.06.2002 MIG 27 ML Srinagar 16,14,86,000 

23. 26.06.2002 MIG 23 SN Halwara 5,40,84,460 

24. 27.06.2002 MIG 21 SIS Sarrackpur 11,56,36,000 

25. 15.07.2002 MiG 21 T69 Sagdogra 1,43.26,596 

26. 09.09.2002 MiG 21 SIS Jodhpur 2,64,94,398 

27. 09.09.2002 MiG 21 Ambala 1,01,880 

28. 11.10.2002 MiG 21 T69 Tezpur 2,00.61,559 

29. 21.10.2002 MiG 21 BIS Uttarlai 3,35,18,000 

30. 05.11.2002 Jaguar Ambala 1316 94,05,37,119 

31. 14.11.2002 MiG 21 T 69 Sagdogra 02 ",42,87.000 
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2 3 4 5 6 7 

32. 19.12.2002 MiG 27 ML Kalaikunda #16,02.42,236 

33. 26.12.2002 MiG 21 SIS Srinagar 1/2 10,00,25.,000 

34. 28.01.2003 Jaguar Nal 01 93,99,08,173 

35. 04.04.2003 MiG-23 SN Halwara 7 '5,40,24,500 

36. 07.04.2003 MiG-21 Bison Ambala on '2,73,58,000 

37. 04.06.2003 MiG-21 BIS Uttarlai 01 3,35,36,000 

38. 07.07.2003 MiG-23 BN Halwara '4,99,17,852 

39. 14.07.2003 MiG-21 T 69 B Srlnagar Runway 02 '10,02,26,482 

40. 22.07.2003 Jaguar Ambala '94,93,63,820 

41. 28.11.2003 MiG-21 BIS Nal #4,40,37,250 

42. 04.12.2003 MiG-29 Adampur '20,29,00,000 

43. 07.02.2004 MiG 23 BN Jaisalmer 01 '4,37,73.229 

44. 20.02.2004 MiG-21 M Bhuj 5/17 '2.74.27.144 

45. 26.02.2004 Jaguar Nal 01 #31.82.44.436 

46. 02.04.2004 Jaguar Ambala 02 #1,88,05,87,692 

47. 28.04.2004 MiG-27 Jodhpur 01 '18,33,26,200 

48. 07.05.2004 Jaguar Ambala ##94.93,63,820 

49. 19.05.2004 MiG-27 ML Hsshimara 01 '19,99,99,082 

50. 23:09.2004- Mirage 2000 Gw'altor ",29,52,14,704 

51. 12.10.2004 Mirage 2000 Gwalior ., ,29.62.14,704 

52. 01.11.2004 MiG 21 SIS Nat '3,35.36;000 

53. 05.11.2004 MiG 27 ML B .... iHy '19.99,99;082 

54. 09.11.2004 Mirage 2000 GwaliOf ".29,52,14,704 

Total 22 39/38 6,03,32,05,321 

flndtcates total provisional figures 
\ 

9,35,84,95,937 

Grand Total 15.39.17,01,258 
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Statament-II 

51. Date of accident Type of Aircraft Place of Compensation pald to the 
No. accident affected civilians 

2 3 4 5 

1. 05.07.2001 MIG 23 UB Jodhpur 18.500 

2. 28.08.2001 MiG 21 FL Tezpur 1,34,81,863 

3. 26.09.2001 MIG 21 M Pathankot 6.61,587 

4. 25.10.2001 Jaguar Ambala 6.000 

5. 04.04.2002 MIG 21 BIS Jodhpur Under process 

6. 03.05.2002 MIG 21 BIS Adampur 92,27,689 

7. 26.06.2002 MIG 23 BN Halwara 12.000 

8. 09.09.2002 MiG 21 Ambala 20.000 

9. 11.10 .. 2002 MIG 21 T69 Tezpur 2,05.000 

10. 05.11.2002 Jaguar Ambala 76.75.440 

11. 14.11.2002 MiG 21 T 69 Bagdogra Under process 

12. 19.12.2002 MiG 27 ML Kalaikunda 48,240 

13. 26.12.2002 MiG 21 BIS Srinagar 12.53,000 

14. 04:'O4.200!3 MiG-23 BN Halwara 62,11,080 

15. 07.04.2003 MiG-21 Bison Ambala 10.43,400 

16. 07.07.2003 MIG-23 BN Halwara 3.90,000 

17. 20.02.2004 MiG-21 M Bhuj Under process 

18. 28.04.2004 ' MiG-27 Jodhpur- Under pr~ 
J. 

Stamnent • ,n 

Sf.No. Date of accident . >rype of Aircraft causes of accident Responsibility fixed/Action taken 

2 3 4 5 

1. . 10.04.2001 :MiG 21 BIS HE(A) :Meview of Operationalprooedu .... 
and provision of simulators 
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2 3 4 5 

2. 06.05.2001 MIG 21 BIS HE(A) Disciplinary and Administrative 
actions taken against senior super-
visors 

3. 08.06.2001 MiG 21 M TD(E) Maintenance improvements at over-
haul agency 

4. 04.07.2001 MiG 29 HE Nil. as pilot killed 

5. 05.07.2001 MiG 23 UB TO(E) Maintenance improvements at over-
haul agency 

6. 28.08.2001 MIG 21 FL BH Bird hazard combat measures im-
proved 

7. 21.08.2001 MiG 23 BN HE(A) Administrative actions taken against 
pilots 

8. 17.09.2001 MiG 21 BIS HE(A) Improved monitoring and training 
of pilots 

9. 26.09.2001 MiG 21 M TO Modification of component and 
maintenance improvements 

10. 25.10.2001 Jaguar HE(A) Administrative actions taken against 
pilots and supervisors 

11. 13.12.2001 MiG 21 BIS TO Modification of component and 
maintenance improvements 

12. 27.12.2001 MiG 21 FL HE Administrative action taken against 
pilot 

13. 04.01.2002 MiG 25 HE(A) Administrative action taken against 
pilot 

14. 21.02.2002 MIG 23 BN TO(E) Maintenance improvements 

15. 15.03.2002 MIG 23 MF HE(A) Administrative action taken against 
pilot 

16. 04.04.2002 MIG 21 BIS TO(E) Administrative taken against main-
tenance personnel 

17. 11.04.2002 MIG 29 HE(A) Administrative action taken against 
supervisors 

18. 20.04.2002 MiG 21 T 69 HE(A) Maintenance and training improve-
ments 
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2 3 4 5 

19. 26.04.2002 MiG 21 M HE(A) Adminiatrative action taken against 
pilot 

20. 03.05.2002 MIG 21 BIS TO(E) Adminiatrative action taken against 
supervlaora 

21. 09.05.2002 Jaguar HE(A) Maintenance and training improve-
ments 

22. 07.06.2002 MIG 27 ML TO(E) Maintenance and training improve-
ments 

23. 26.06.2002 MiG 23 BN TD(E) Maintenance and training Improve-
ments 

24. 27.06.2002 MIG 21 BIS HE(S) Under flnallsatlon 

25. 15.07.2002 MiG 21 T69 TO(E) Maintenance improvements on 
engines 

26. 09.09.2002 MIG 21 BIS TO(E) Maintenance improvements on 
engines 

27. 09.09.2002 MiG 21 BISON TO(E) Maintenance improvements on 
engines 

28. 11.10.2002 MIG 21 T89 TO(E) Maintenance Improvements on 
engines 

29. 21.10.2002 MiG 21 BIS HE(A) AdmInlstnltlve action taken against 
supervisors 

30. 05.11.2002 Jaguar TO Maintenance Improvements 

31. 14.11.2002 MIG 21 T 89 HE(A) Admlnlatrative adIon taken against 
.upervlaota and support survic8a 

32. 19.12.2002 MiG 27 ML MD Maintenance Improvements and 
quality .ssurance al overhaul 
agency 

33. 26.12.2002 MIG 21 BIS HE(A) AdmInistrative action taken against 
pilot 

'. 34. 28.01.2003 Jaguar HE(A) Training ~ 

35. 04.04.2003 MlG-23 BN TD(E) MalrUnance ~ and 

:,'~ 
review of rnodIftcation 
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